
 $33  PAC.  PHALGUNA  3,  1907  (SAKA)  Leave  of  Absence  -

 year  1984.85  along  with  Audited  Houses  of  Parliament  during  the  current
 Accounts,  under  sub-section  (5)  session  and  assented  to.

 '  of  section  48  of  the  National  Bank
 for  Agriculture  and  Rural  Deve-

 lopment  Act,  1981.

 {Placed  in  Library.  See  No.  LT

 2312/86]

 -  -

 12.16  brs.

 ASSENT  TO  BILL

 Motor  Vehicles  (Amendment)  Bill

 [English]

 -SECRETARY-GENERAL  :  ।  beg  to

 lay  on  the  Table  the  Motor  Vehicles

 (Amendment)  Bill,  1986,  passed  by  the

 1.  Shrimati  Indumati

 Bhattacharyya

 2.  Shrimati  Vyjayanthimala
 Bali

 3.  Shri  Charan  Singh

 4.  Dr.  G.  S.  Dhillon

 5.  Shri  B.  V.  Desai

 6.  Shri  Bharat  kumar  Odedra

 7.  Shri  B.  B.  Ramaiah

 I2.  16-30  brs.

 LEAVE  OF  ABSENCE  FROM  THE

 SITTINGS  OF  THE

 [English]

 .  MR.  SPEAKER :  The  Committee  on
 Absence  of  Members  [rom  the  Sittings  of
 the  House  in  their  Third  Report  presented
 to  the  House  on  20th  March,  1986,  have
 recommended  that  leave  of  absence  be

 granted  to  the  following  Members  for  the

 period  mentioned  against  each  :

 7th  to  20th  December,
 1985.

 18th  November  to  20th

 December,  1985
 20th  February  to  18th

 April,  1986.
 20th  February  to  14to

 March,  1986.
 20th  February  to  18th

 April,  1986.

 3rd  March  to  31st  March,
 1986.

 25th  February  to  24th  April,
 1986.

 Is  it  the  pleasure  of  the  House  that  leave  as  recommended  by  the  Committee  may

 be  granted  ?

 SOME  HON  MEMBERS:  Yes.

 MR.  SPEAKER :  The  leave  is  granted.
 The  members  will  be  informed  accordingly.

 12.17  hrs.

 PUBLIC  ACCOUNTS  COMMITTEE

 Twenty-Eighth  and  Thirtieth  Reports

 [Engtish]
 SHRI  E.  AYYAPU  REDDY(Kurnoo)):

 ।  beg  to  present  the  following  Reports
 (Hindi  and  English  versions)  of  the  Public

 Accounts  Committee  ;

 (1)  Twenty-Eighth  Report  on  Para  33
 of  the  Report  of  the  Comptroller
 and  Auditor  General  of  India  for
 the  year  1981-82,  Union  Govern.
 ment  (Civil)  regarding  Delay  in
 remittance  of  collections  by  Public
 Sector  Bank.

 (2)  Thirtieth  Report  on  action  taken
 on  their  212th  Report  (Seventh
 Lok  Sabha)  regarding  Central

 Railway—construction  of  broad

 gauge  line  between  Diva  and
 Bassein  Road  stations  and  North
 Bastern  Railway—Gauge  conver-
 sion  from  Samastipur  to  Dar-
 bhanga.

 (Jaterruptions)
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 ‘MR.  SPEAKER  :  Mr.  Deb,  ‘it  is

 irrelevant.  Please  sit  down.

 (Interruptions)

 MR.  SPEAKER  :  There  is  no  point  of

 order.  .

 SHRI  SARAT  DEB  (Kendrapara)  :  I

 am  not  mentioning  anything  about  Ram

 Swardop’s  case.'I  want  to’say  ‘something

 about  Orissa.

 MR.  SPEAKER  :  You  can  come  and

 ‘tell  me  in  the  Chanmiber.  “No  Orissa  busi-

 ness  here.
 थ

 (Inrerruptions)

 “MR.  SPBAKER:  I  would  ike  you

 ‘to  ‘withdraw  ‘from.the  ‘House  if  you  do

 like  that.  It  is  a‘State  matter.

 CInterruptions)

 MR.  SPEAKER  :  Orissa  Government

 isnot  here.  It  cannot  be  discussed  here.

 Jt  can  be  taken  up:  on  ‘the  floor  of  that

 House.

 “Now-  matters.  uader  Rule  377.

 12.  18-30  brs.

 MATTERS  UNDER  RULE  377

 [Translation]

 '  (i)  Destand  for  construction  of.a  -rail-
 way  line  from  Maharajpur  Station  to

 ~MMeadia  Fort-in.  Madhya.  Pradesh.

 पल्प  M.L.  JHIKRAM  -(Mandla)  :

 Mr:  Spéaker,  Sir,  ।  would  like  to  raise  the

 ‘YeHowing  matter  of  public  importance  under
 “+  Feule  27  :—

 District  Mandla  of  Madhya  Pradesh  is

 most  backward  in  the  matter  of  transporta-
 “ton  faciliffes’and  there  is  not  even  a  single
 ‘fiational  ‘highway  there.  ‘During  the

 “British  tegime  there:  was  a-  proposal  to

 ‘i@omstruct  a  railway  line  from  Nainpur,  the

 “Tdtain  ‘junction  ‘of  South  -eastern  narrow

 ‘getugeline—to  ‘Mandla!  Fort,  but  instead

 कीट  1116  was  constructéd:up  to  ‘Maharajpur

 ‘14énly'on  the  other  side-of  Narmada  river,
 which  is  unsuitable  from  every  point  of

 view.  In  this  ‘connection  I]  had  made  a

 .:  MARCH 21,  -
 -  ‘Ral?377  -

 -poquest  that:shé-railway  line-obe  extended
 ‘from’

 Maharajpor  to  Mandla:  Fort  which  is
 uglreltdyin  “the  record.  'Eeen  today  the
 thokets:aréisieed:in'  the  iname  !  01.  Mandla

 Fort,  but  its:  sutvey.\was:ceaducted  upto
 the  other.side.of  Narmada  river  only.  The
 most  important  thing  was  कठ  :  construction
 of  a  railway  bridge  on  Narmada  river
 which  has  been  abandoned.

 Sir,  one  can  tasily  understand  why,  the
 Britishers  must  have  deliberately  abando-

 ned  the  proposal,  because  they  were

 foreigners  and  they  were  merely  interested
 in  ruling  the  country.  They  were  least
 bothered  about  public  welfare  and.  provi-
 sion  of  facilities  to  the  people.  Even

 ‘though  our  Government  is  committed  to
 the  ‘development  of  backward  and:  .undewe-
 loped  districts,  it  has  not  done.  apythiag  in

 this:  direction  for  the  last  38  years.

 Therefore,  I  urge  the  ‘hon,  Railway
 Minister  to  pay  special  attention  in.this

 direction  and  give  priority  to  the  construc-

 tion  of  railway  line  in  this  stretch  of  5

 kms.  between  Maharajpur  Station  and

 Mandla  Fort.  This  is  absolutely .  essential
 in  public  interest.

 (ii)  Need  to  provide  adequate  relief  to  the
 drought  affected  people  of  Churu
 district  uf  Rajasthan.

 SHRI  NARENDRA  -  BUDANIA

 (Churu)  :  I  want  to  draw  the  attention  of

 the  Central  Government  under  Rule  377  to

 the  plight  of  my  Constituency,  Churu—

 which  is  a  desert  district  of  Rajasthan.

 The  farmers  of  Churu  have  been  ruined

 by  famine  conditions  which  has  struck  the

 district  regularly  for  the  last  eight  years

 during  the  fast  decade.  Due  to  acute

 shortage  of  water  and  fodder,  cattle  wealth

 is  perishing.  The  purchasing  power  of

 weaker  section  has  gone  down  considerably.
 The  Fair  Price  Shops  are  not  playing  a

 decisive  role-in  improving  the  situation,

 Though  the  district..bas  a  :population  of

 about  15  lakhs,  but  only  18,000  people
 have  been  provided  employment.  opportu-
 nities  under  the  famine  relief  ‘ptogramme
 which  is-far  from  adequate.  I,  theretare,

 ‘appeal  to.  the  Government  :  to  ::prowvide

 employment  to  at  least  1.lakh:  poor.peaple
 under  the  famine  relief  programme.  It  is


